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IN THE CENTRAL ADMII BENMCH,

0.2, No, =27/3% Date of decision: 28.7.94
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UNION OF INNJ2 & ORS ¢ Regpondents.

o’
Mr, Surindesr Singh ¢ Counsel for the applicant.
Mr. N.¥., Jain ' ¢ Counsel for bthe respondents,

Hon'hle Mr., Justices D.,L. Mehta, Vice-Chairman
Fon'ble My, O,P. Sharma, Administrative Member

PEF HON'BLE

(Annerurs 2
dated 24,3,
further nrzved that the ordzsr Jdated Q.H.SE { Anneimares A-()
by which his anpesl was rejocted mey dlso be Jdeclared as

mill and vold and in effective, with zll consedusntial

The first charge related to the applicant's achting under Lhe
influshfice of Intoxicating Jdrivk during the courss of his
duty and misbehaving and man-handling Shri BL.K, Dhingra,

Tax Recovery Qfficer, Jaipur under whom h2 was working at
the rvelevank rtims. It 1s nob necessary to make mention
about the second charge because it has not beesn held as

supericor officer is pending in the court of law on a

that the depertmental poocesdings agad
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and the crders of the Disciplinary and
itics. On 3 considerstion of thesz nleas,
in them, Yuring the arguments, the

the aourt

stated that
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wet,  According to the applicant,
in fthe courtk, he waes convicted of the

ven banefit of the: Probation of Offa
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